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Village Malla Niglat and (b) Village Talla Niglat, Pargana 
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683



—14r 
Birogh 

OTARI 	ate) 
Rep. Nio,58(D 7)2022 
Dokmala,Der*du - 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 290/2025 

IN THE MATTER OF: 

t Singh Gonia and Others 	 ...Applicant(s) 

VERSUS 
NOTARIAL 

State of Uttarakhand & Ors. 	 ...Respondent(s) 

ADDITIONAL RESPONSE / STATUS REPORT BY WAY OF AFFIDAVIT ON 
BEHALF OF THE CHIEF SECRETARY, GOVERNMENT OF UTTARAKHAND 
(RESPONDENT NO. 1), IN COMPLIANCE OF ORDER DATED 16.03.2026. 

I, Kalyani, age about 48 year, D/o Shri Devraj Singh, presently posted as Additional 

Secretary, Department of Enviornment Conservation and Climate Change, Government of 

Uttarakhand, Dehradun, do hereby solemnly affirm and state as follows: 

1. That I am the Additional Secretary, Department of Enviornment Conservation and 

Climate Change, Government of Uttarakhand, and in this capacity, I am fully aware 

of the facts and circumstances of the present case based on official records, and as 

such, I am competent to depose this affidavit. 

2. That the present Additional Response Affidavit is being filed on behalf of Respondent 

No. 1 in compliance with the order dated 16.03.2026 passed by this Hon'ble Tribunal 

..,„__;tithe above-captioned Original Application No. 290/2025 Hemant Singh Gonia & 

T 4th y State of Uttarakhand & Ors., whereby the State, through the Chief 

was directed to indicate: (i) whether the Shipra water body is a 

a drain, or a Nala and the applicable no-development setback distance; 

\\IN  

t") 

••• 
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(ii) details of solid waste generated in the area, treatment/disposal facility, the existing 

gap, and a timeline for clearing the same; (iii) the sewage generated and discharged 

into the Shipra water body; and (iv) steps taken and timeline to stop discharge of 

untreated waste water/sewage into the water body. It was specifically mentioned in 

para 11 that: 

11. In view of the above, the State through the Chief Secretary shall indicate whether 

the said Shipra water body is a stream/river, a drain or a Nala and accordingly 

indicate the distance which shall be applicable for no development, the details of solid 

waste generated in the area, treatment facility, the gap which persists as on today and 

a timeline for clearing the same, the sewage generated which is discharged in the 

Shipra water body 4 and the steps taken to stop discharge of untreated waste 

water/sewage into the water body and the timeline for the same shall be indicated. 

3. That at the outset, the answering Respondent wishes to place on record before this 

Flon'ble Tribunal that the State of Uttarakhand has been, and continues to be, deeply 

committed to the cause of environmental protection and the faithful implementation 

of all applicable statutory and regulatory directions. The answering Respondent 

denies all allegations made by the Applicant(s) that are incorrect, misconceived, or 

not borne out from official records, save and except what is specifically admitted 

herein. 

0 T A 

_k_ if  Siren 	Singh 
A- 

	

	(Advccateth 
Reg.No.58(01)2022 
Doiwata,Dehradu§  

with respect to the classification of the Shipra water body, it is most respectfully 

ed that the said water body is a NALA as per the official revenue records of 

e Government and is not a river.The detailed basis for this submission, 

d by official revenue records and departmental reports, is set out in 

Araphs 5 to 9 hereinbelow. 

That the Tehsildar, Shri Karachi Dham, vide office letter No. 753/Na.O.Na.O./2026 

dated 27.04.2026, has confirmed that the Shipra water body popularly referred to as 
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'Shipra Nadi' is entered and recorded in the BandobastiKhatauni 1363 Fasli (Year 

1955-56) as a 'NALA' in the revenue records of Village Malla Niglat, Pargana 

Dhanikot, Tehsil Shri Kainchi Dham, District Nainital. The BandobastiKhatauni is the 

foundational and most authoritative revenue document definitively establishing the 

legal character and classification of the water body at the time of the first 

comprehensive settlement of land records, and it categorically records this water body 

as a Nala not as a river or stream. A true copy of the said letter along with the certified 

extract of BandobastiKhatauni 1363 Fasli (Year 1955-56) is annexed herewith and 

marked as Annexure R-1 (Colly.). 

6. That in the current Non-J.Yd.A. (Non-Judicial) Khatauni of Village Malla Niglat and 

Village Talla Niglat, Tehsil Shri Kainchi Dham, District Nainital, the Shipra water 

body continues to be recorded under Shreni/Category 10(1) 'Jalmagn Bhoomi 

(NALA)' waterlogged land classified as a Nala. The present revenue entries also 

continue to reflect the same classification. This unbroken continuity of classification 

from the BandobastiKhatauni 1363 Fasli to the present-day revenue records 

establishes that the revenue authorities have, at every point in time, consistently and 

uniformly recorded this water body as a Nala and not as a river. Certified extracts of 

the current Non-J.Yd.A. Khatauni of both villages are annexed herewith and marked 

as Annexure R-2 (Cony.). 

7. That the Sajra (cadastral revenue map/Mauza map) of Village Talla Niglat and 

Village Malla Niglat, Pargana Dhanikot, Tehsil Shri Kainchi Dham, District Nainital, 

depicts the Shipra water body in pink colour, which under the established conventions 

of revenue maps maintained under the Uttarakhand revenue system denotes a Nala. 

The said pink-colour demarcation is wholly consistent with and further corroborates 

the entries in the BandobastiKhatauni and the current Non-J.Yd.A. Khatauni. 

,,,,,,,,,, copies of the relevant Sajra maps are annexed herewith and marked as 

eh*, 
( dv ingh 

Dolw 	8(01)2 
eP.No 	°c-.9 e) 

81,9, n_ 	022 
Newt, 
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Dolwala,Dehritdu % 	f  

\' 	
%,..,' -171

e%  ,r#:c Paryavaran Mitras are specially deployed at the Kainchi Dham market for 

daily cleaning; 36 challans have been issued for open sewage discharge 

Kainchi Dham daily and disposed of at the HaldwaniCluster; 

8. That the Executive Engineer (AdhishasiAbhiyanta), Irrigation Division (Sinchai 

Khand), Nainital, vide office letter No. 934/Sinkhne/Kot Kesh dated 30.04.2026, has 

categorically confirmed that: (i) no notification has ever been issued by the Irrigation 

Department, Uttarakhand, regarding the classification of the Shipra water body as a 

stream/river, drain or Nala; (ii) the Irrigation Department has not been authorised to 

issue any such notification; and (iii) till date, no work related to flood plain zoning of 

the Shipra water body has been carried out by the Irrigation Department. In absence 

of any separate statutory notification or contrary revenue entry, the concerned revenue 

records presently classify the said water body as a `Nala' for administrative, land-use 

and development control purposes. A copy of the said letter is annexed herewith and 

marked as Annexure R-4. 

9. That in view of the aforesaid, it is pertinent to mention that the Government of 

Uttarakhand has framed "The Uttarakhand Building Construction and Development 

Bye-Laws/ Regulations, 2011 (Amendment 2017)". As per clause 5.2(5) of the said 

Bye-laws the setback distance is 5 (five) metres from the bank of the Nala and 30 

metres distance from the bank of river. 

10. That with respect to solid waste management in the Kainchi Dham area, the Executive 

Officer, Nagar Palika Parishad, Bhawali, vide letter No. 149/Ri.O.Pi.0./2026-2027 

dated 28.04.2026, has submitted that: 

24 Paryavaran Mitras, 2 dumpers, 4 pickup vehicles, and 1 sewer section 

chine are deployed for solid waste collection and disposal; 

roximately 2 TPD of waste is lifted from Bhawali town and 0.45 TPD 

realising Rs. 42,200/- in fines; 100 challans have been issued under the Anti-

Littering and Spitting Act realising Rs. 1,31,200/-; 
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• 179 challans for violation of the Single Use Plastic ban have been issued 

realising Rs. 71,500/-; 100% door-to-door waste collection is operational; 

• and a Sewer and Drainage Plan survey for Bhawali has been completed under 

Chief Minister's Announcement No. 618/2024 with the DPR under preparation. 

A copy of the said letter is annexed herewith and marked as Annexure R-5  

(Cony.). 

11. That the Additional Chief Officer, Zila Panchayat, Nainital, vide letter No. 135/XII-

2/2025-2026 dated 27.04.2026, has submitted that since November 2022, Zila 

Panchayat, Nainital has been engaged in collection, disposal, and challaning of solid 

waste and prohibited single-use plastic in the rural areas of the district. Salient details 

are as follows: 

• 9 vehicles transport 7.0 tonnes of waste per day to the Trenching Ground of 

Haldwani Nagar Nigam; 

• Total solid waste disposed of till 23.04.2026, 5,043.4 metric tonnes; 

• 34 challans for littering, Rs. 29,600/- realised; 

• 448 challans for prohibited single-use plastic, Rs. 4,21,563/- realised; 

,b 1.  A i?) 57.7 kg of prohibited plastic seized; Rs. 10,00,000/- paid to Haldwani Nagar 

• am-Kathgodam on 31.03.2026 as waste disposal charges; and 

* 
r-picker machines deployed along the Bhimtal, Dhari, Kainchi Dham, and 

dwani rural road stretches. A copy of the said letter with photographic 

vidence is annexed herewith and marked as Annexure R-6 (Colly.). 

hat with respect to sewage discharge into the Shipra water body, the Uttarakhand 

Pollution Control Board (UKPCB) Head Office, Dehradun, vide its letter No. 

UKPCB/HO/Gen-183-920/1130 dated 04.10.2025, has issued formal directions under 

Section 33A of the Water (Prevention and Control of Pollution) Act, 1974 to the 

Executive Engineer, Uttarakhand Peyjal Nigam, Bhimtal, directing: 

Blre 
(Advocate) 

Reg.No.58(01)2022 
Doiwala,Dehredu, 
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• That no domestic sewage/effluent be discharged directly into the Shipra water 

body; 

• Preparation and submission within 15 days of a time-bound Action Plan to 

ensure no untreated sewage from Kainchi Dham or adjoining areas is 

discharged into the water body; 

• Immediate initiation of steps for linkage of sewage to an appropriate Sewage 

Treatment Plant (STP) or alternative treatment system; and 

• Submission of a compliance report with photographs and documentary 

evidence. A copy of the said direction is annexed herewith and marked as 

Annexure R-7. 

13. Certain concerns regarding discharge of untreated domestic wastewater/sewage into 

the said water body had been identified by the concerned authorities, pursuant to 

which directions under Section 33A of the Water (Prevention and Control of 

Pollution) Act, 1974 were issued by the Uttarakhand Pollution Control Board. In 

compliance thereof, monitoring, inspection and remedial measures are being 

undertaken by the concerned departments and a comprehensive sewerage 

infrastructure project is presently under process. 

14. That the Regional Officer, UKPCB, Haldwani, vide letter No. 

UKPCB/ROAEO/290/2025/26/2687/06 dated 30.04.2026, has confirmed that the 

water quality of the Shipra at Kainchi Dham, as per the Board's monthly water sample 

,, falls within the CPCB-designated Designated Best Use (DBU) Water 

lass-B, i.e., fit for outdoor bathing. A copy of the said letter along with the 

2026 water quality analysis report is annexed herewith and marked as 

R-8 Coll 

with respect to the long-term solution for sewage management, the Executive 

Engineer, Construction Division, Uttarakhand Peyjal Nigam, Bhimtal, vide letter No. 

1368/957/17 dated 29.04.2026, has confirmed that under the SASCI Programme, the 

Bitend 
(Advo eb  

Reg.No.58(01)2022  
Dolwals,Dehra6li 
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Shri Kainchi Dham Sewerage Scheme DPR has been prepared at an estimated cost of 

Rs. 3161.60 Lakhs. The DPR was forwarded for administrative and financial sanction 

vide letter dated 05.02.2026. A joint inspection of the proposed STP site was 

conducted on 02.02.2026. The District Magistrate, Nainital, issued land transfer 

orders dated 07.03.2026. The Pre-EFC meeting was held on 08.04.2026; the Final 

EFC is expected in May 2026, upon which tenders for construction will be 

immediately invited. Copies of the said letter, the Pre-EFC Notice dated 07.04.2026, 

and the land transfer order dated 07.03.2026 are annexed herewith and marked as 

Annexure R-9, Annexure R-10, and Annexure R-11 respectively. 

16. That the Secretary, District Level Vikas Pradhikaran (DLVDA), Nainital, vide letter 

No. 146/NaijiviPra/2026-27 dated 28.04.2026, has submitted that Kainchi Dham was 

formally included within the jurisdiction of DLVDA, Nainital, vide Government 

Order No. 360/V-Aa12025 dated 04.08.2025. After inclusion, a comprehensive survey 

was conducted and notices have been issued against buildings violating by-laws, 

matters being pending before the Court of DLVDA, Nainital. In the 24th Board 

Meeting held on 08.01.2026, a proposal for compounding/regularisation of existing 

constructions was forwarded to the Government for approval. Currently, only 

government schemes and authorised public works are being permitted in the area; 

regular inspections are being conducted to prevent encroachment on the Shipra Nala; 

and strict action under the Uttarakhand Nagar and Gram Niyojan and Vikas 

Adhiniyam, 1973 is being proposed against violators. A copy of the said letter is 

annexed herewith and marked as Annexure R-12 (Colly.). 

ubmitted that the District Level Development Authority has not independently 

en any technical classification exercise regarding the said water body and has 

on the prevailing revenue entries maintained by the competent revenue 

s. 

p,p,Y1/4  
Shipra Nala under the Namami Gange Abhiyan and the Swachh Bharat Mission 

411  
ggit, 

ctensive cleanliness and awareness drives have been conducted at and around 
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by the Nagar Palika Parishad, Bhawali. Photographic evidence of the cleanliness 

drives conducted on 23.03.2026, 11.04.2026, and 13.04.2026 at the Shipra Nala, 

Kainchi Dham, with GPS timestamps and location data, is annexed herewith and 

marked as Annexure R-13 (Colly.1. 

19. That the answering Respondent has taken all necessary steps,-  both immediate and 

long-term, to address the issues raised in the Original Application in a proactive, 

diligent, and environmentally responsible manner. The State of Uttarakhand is fully 

committed to ensuring strict compliance with all applicable environmental laws and 

all directions issued by this Hon'ble Tribunal and shall continue to report progress as 

directed. 

20. That the answering Respondent humbly submits that the allegations of environmental 

pollution and irreversible ecological harm made by the Applicant(s) are not borne out 

by the ground reality, inasmuch as active, concrete, and well-documented steps are 

already underway, and the answering Respondent remains firmly committed to 

achieving complete compliance within the shortest possible time. 

DEPONENT 

Biren 	gn 
vocate) 

Reg.No.58(01)2022  
Doiwala,Dettratiu 1:221 

"'GP  unitlkl:,' 
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Bire 	Singh 
(Advocate) 

Reg.N.0.58(01)2022 
Dolwala,Detredu. 

60110;:yrn sw'Ou ri tMtore me r• 

Vino IS tlentifie0 by shrt.....444,:..ia 
AI DoiNfireta Dartri9lun on... 

Birand 
Aturiocate & Notan 
OoNtalaDelvadur 

13' 0f P)4 

VERIFICATION 

I, the deponent above named, do hereby verify that the contents of the above affidavit are 
true and correct to my knowledge and belief, based on official records, and nothing material 
has been concealed therefrom. 

Verified at Dehradun, Uttrakhand, on this  ) 	day of  _c  , 2026. 

DEPONENT 

Filed by 

DEEPAK BORA 

Counsel for the State of Uttarakhand 

17, New Lawyers Chambers, Setalvad Block, 

Supreme Court of India, New Delhi, 110 001 

Mobile No. 9971578987 

Email- adv.deepakbora@gmail.com  

S*62-pt-k&l 
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Annexure 1 English Translation 

Office Tehsildar Shri Kainchidham. 

Letter No. 753 /Naavnae/20:26 

Dated April 27, 2026 

To, 

Sub-District Magistrate Mr. Kaichidham. 

Subject:- 

No. In respect of Original Application No. 290/2025 Hemanth Singh Goniya vs. State of 

Uttarakhand and others filed in the National Green Tribunal. 

Sir 

Please refer to the letter number 165/Reader/2026 dated 20th April, 2026 of the Sub-Divisional 
Magistrate's office of your office, attached with which a copy of the order passed by the Hon'ble 
Authority after hearing on 16.03.2026 in the original application number 290/2025 Hemant 
Singh Goniya vs. State of Uttarakhand and others filed in the Hon'ble National Green Tribunal 
has been attached and instructions have been given to provide a clear report along with 
departmental records (old settlement records) in respect of point number 11. 

In continuation of the above instructions, it is to be informed that the water stream in question 
(popularly known as Shipra River) is recorded as a drain in the settlement khatauni 1363 Fasli 
(year 1955-1966) of the revenue records (Annexure-1) and in the present non, JYD.A. khatauni 
of village Malla Niglat and village Talla Niglat, the water stream in question (popularly known 
as Shipra River) is recorded as category 10(1) submerged land (drain) (Annexure-2) which is 
shown in pink colour in the Sajra (map) (Annexure-3). 

Therefore, attaching the above report along with map, Khatauni (current and settlement 1363), 

you are hereby presented to me. 
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To, 

Tehsildar 

Shri Kainchidham. 

Subject- 

In Hon'ble National Green Tribunal, in original application 290/2005 Hemant singh Goniya, 

State of Uttarakhand and others.t 

Please refer to the letter number 185/Reader/2026 dated 20 April 2026 of the Sub-Divisional 
Magistrate's office on the above subject, by which instructions have been given to provide a 
clear report regarding point number 11 along with the departmental records (old settlement 
records) by attaching a copy of the order passed by the Hon'ble Authority on 16.03.2008 after 
hearing in the original application number 290/2025 Hemant Singh Goniya vs. State of 
Uttarakhand and others filed in the Hon'ble National Green Tribunal along with the letter 
number 73/23-Local Body/2026 dated 17 April 2026 of the District Magistrate's office. 

In compliance with the above instructions, it is to be informed that the water stream in question 
(commonly known as Shipra River) is recorded as Nala in the settlement Khatauni 1383 Fasli 

(year 1965-1956) of the revenue records (Annexure-1) and in the present non-jiedar Khatauni 
of village Matsa Niglat and village Talla Niglat, the water stream in question (commonly 

known as Shipra River) Begi 10 (1) is recorded as submerged land (Naala) (Annexure-2) which 

is shown in pink color in the map (Annexure 3) 

Therefore, the map Khatauni (present and endowment 1963) attached with the above 

description is in service. 

Regards sent. 

Attachments — As above. 
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shallbe indicated. 

4110 :- 	/Riv.g4/311474/c1cR1lq) I 

	 1*.iffZgct .Tht RI-49Tet 74 31T4 	colifaig) tg 'tem t 
1. 3TENTur 311 1T, 	cPt4 fluGc4 6e T) I 

2. *161440 3Tftizif, ftdrzI  	tltr 	,-1)tlIci I 

23 

3TRigit 3iforr 
19u4, Ittma 

ATI"' ED 

Bite 	Singh 
Advocate & NOtary 
1:109.No.S6V )2022 

Doiv,r9la Cr. Gc.mpound 

P)=-6  

703



...1..  :' Direno 	‘3,ngh At 	 A ,-A,50ate 
ii.eg.!..r.,:' 12022 .. cf-) ‘,, uorwelia.aeriraduri  • 

\\"4, ss 	 t , 
..,,,,, *•. 	S. ...„,.... .... 

%WITTE' acifsTIKI 
RINIFT qfrtra 

- • 	
A4TRt (i4\nrsr 

Ck Scanned with OKEN Scanner 

m '' 	(.,1-r•tirl 

Annexure 5 

'cOMICH4 'Vii t4If1cpi trftqq, Tr4r4V71:S.' 

e-mail:- eonagarpalikabhowali@gmail.com  

Ll'Alct): 149 /R04'0/2026-2027 	 ftafT: 28/04/2026 

1 t-41-  Eir4 

frict— TITO *ZT14)71 'eta' 14Acmui 	titTu 	 3tr4-4-9 it 290/2025 t1T-  ftt 

7ffikar covi ik--cvmus I i 	& 	TfRRT #1 

‘iLl'actc1 f4NZTT 31t-1.-) (-1. f T40— 165/t/ 2025-26 ft9-tW 20/04/2026 

c1)1 #41.1.  lx-pr 	 (4,) 	co#i 	Trio vrtta 	3T14wvir 	ziff -d 

30-4-9 340— 290/225 531)- P 	T 	3c-t-1•{1C.P.S '<lv4 tg 3T-44 	TTI7174 

114 q(4cfl) t 31-MM 	\114 	fa4-4ftm ftar 4 1 44i 	 C" 	-14 H Lir 4)1  
171'474, 	i-iTaf>erd 	fki9 'cif tlw :- 
1— lie) 	ft-9-rk 	1-1q9/ 6)tel .4`)31 act) Tilt Z1 v(ITT trrf'6-wr 	'4-1 4-10-7fiTZT LR 

(6) 7FO1 'V#3T.Wc46.) 4Y trff"6-wr gFr 	 coiel.c1161 r7rjr 

3T-4 oco Vie{ 36 tildlr{ 74 42,200 312t4" 	f'67:11. 41L11 I 

2— 4A4t)1 'UM '14 k. 	01'0 3T1Iftit/tviliZ-tct) 	t •444,4$(.41/RkclNul ct)i " -T4 

ittiT Jr  r'?61 .133-14 24 1-141c,kul 	M-  111W1 	c•-1 2 31z17 , 4 tirTIT qcl 1 

t4VM TRIM 3ith-T4 M-1-4 	-TI T4 4 14 t I 1cls5 3Ttit4KT 41rc1)1 	T--3 i 

.1101 	Trub-r4 4 wt.  * 	 qcf 	1-11U41-1 	71).  	f4tri 

Ttb-14 3-Tf44T9-  l i11ct * inicoi 51,6 .14k a.-1-7-414t Itrait9 2 TPD  	 

ETPT 	qt 4m,1 0.45 TPD 	riTfdWr 	 i461q[ v11a1 	I .11-Ict)1 	*C1Nul  

	

c Tit cPrit<Y 4 for viior 	wiva.  t 	EITff 4N11YTith-T4 ufWalT  

411Kcl)1 	t 04 Liqicivi 	4 Net '411. 414 t, f 	gva $.0R-f cg-cil En-4 -4 

*f147 	4714 War uitoi t i0 	1$4T EMT ffc TtARrd 	•ii•-C141C1 
N-rffr 1 -Tat 	$374-r- aff co) 	 slid  

EilIT 	\94)14 ara -err 4 urr 	tl 

3— '1 4 k 141ct)1 1074. 	 V-1 34 401 61(1‘) 	1-)zoill\fiN 
Anti littering & Spitting act 	 T-11c1A 4)14cilgl 	W61 t I rilfThl UM 314 

cict) 100 04.114041) 	LIMN Chi 	1,31,200:00 cb1 314-4113 clitcll 4 V-11 	1 MIT SUP 

telintcP) •Iiit-0-ET t chef 179 'LIMN). . 0-71,500.00 cPi 3121-4V3 cMci 

\':z\  

24 

704



ss 

'-s-- ----- 

f: • - -- 

h * 
e 

.:A,v;,(3dUrti 

25 

4— -14 1 1-11 	TPIER 71qTT 	 11. 100 7t7iff 

ct)c)c01-1 fTT \T1 ic1I t I te6M-T NI 31-4 (10 '4T44t/tt 	t TO 32,26,352:00  

3ifzi WZT cl)e)ctYl-i 	31f44c 4 	* -a2u TO 5,47 103:00 (1.) 	 3T1 I 

VRT '4—g. I  
5— '-i 	EfTedT tfttrq 	 1TLO 50:17tt ItIlluTT 618 /2024 1-1-41- 1 71

1 
R 

qcf 	W LON ct)i ffiltur 	fOTI. .7R)111 	 1?R:VF 1 14171 

\Icrk151•1•5 41t/MTF UTT ITUA 	4)1 fl4 col m-pl 	 41'141 * uaTT 

4ccf1o3n-vo 	.3-0 l (1114cligl 404-11,4 t 	 4 

3m: \ii-c-tivk 4 	 Ct)14C116) F6)4-4 Thrlf sk) cli 	 M I 

31-14vrrit 

-1+1 trif'dwr trfftirq, 

1-1--art 

long) ~f rI  

.mfafWq- 1- 	 ITO-77 -11c1io   	A 	 T4-110 trftrai 

3Tf4VIT# 8TRW-tf 

	 trittr4-, 

41-at 

Scanned with OKEN Scanner 

705



AZ:ntIth 201' 
PtIrti 
T.me Z3 33-202b 15 
No'e s*atetla 

T,ne :3 ":3 272i: 15';': 
swat -"+aa'^,?^ s  

404mft afftm-8:- IOW sow 
.wRtirlAwr„.. 

a 

Biren/r,ngh 

	

.-'iVOCat6 	7a 
rleg.;+ ::,3(01)2022 \a) ; Ocilwatr4.0eilraduni C):  

	

. 	4 

,),N  • 	
• 	 • 

..... 	

/ 

26 

Sbm Uttarakhand Urban Uttarakhand 3 • • • 

	

4777fit 7frt 3ff4r1T -4 31W"a" WT? 11~ rfftri-4-  sr4r-  t 	dgirm 
-fyiRchr fcmsitif WINT a2rr rirlfWuT gree.ern- gemia* fazed/ 

alff Pziefefr 	rea4 2rri2i aRlt nimw 	f,17 	kilQ4 

gwr(§-4.  JirrqT guf twi)l, 	ra-agar 416a ill 

MUM:— slft tiWM 31711 
717 trrRwr tritar4 %Tar" 

0",  Scanned with OKEN Scanner 

706



.....4) 
, 	•. 04 

• t  • •,•

Singh % 

Alyncatel ' Aw 
; Re9.(lo.50(01)2022 

%,.c.f).A \D0iwaia.Dehradunl iC::),, 
.1 

 i 

* Bite 

27 

	4f44-4 varrA.  
4H114 471 Jirwrir43 c wrz rdftr etr4-  11-47-41 gra 	 

4111Pcd fcir-E9cil OW MIT EfrIWUT P7IT 1 erg /q14 fettES1 /411 

err P 	itGivtia ‹fa4 At RIM,-  aHli RT 21 # *,,actiTht 	 

Rf144 317:1RT f16q111 Rt UPaiggcil 416a774, 

allit4T1141 aTRWTft:- IV& Vii( 
	arum-  Itwm.  arrEit 

trilaW LiDti 	N-M411 
	 tafAcia trPorc 

a Scanned with OKEN Scanner 

707



28 
Annexure 5 English Translation 

Office of the Municipal Council, Bhawali 

e-mail:- eonagarpalikabhowali@gmail.com  

Letter No.: 149 / RP/2026-2027 

Date: 28/04/2026 

To, 

Deputy Collector Sir, 

Shri Kaichi Dham. 

Subject: Regarding original application No. 290/2025 Hemant Singh Goniya vs. State of 
Uttarakhand and others filed in Hon'ble National Green Tribunal. 

Sir, 

In relation to the above subject, please take the trouble of taking reference of your letter No. 
165/River/2025-26 dated 20/04/2020. In which, you have been directed to inform about the 
action taken in respect of application No. 290/225 filed in the Hon'ble National Green Tribunal 
by Shri Hemant Gauniya and State of Uttarakhand and others, in which the information related 

to Nagar Palika Parishad, Bhawali is respectfully sent to your service as follows:- 

1- The soak pit of the building/hotel built on the side of the drain is checked from time to time 
by the municipality. In case of open sewerage, challan action is taken by the municipality as 
per rules. Till now a total fine of Rs. 42,200 has been collected from 36 challans. 

2- The municipality is collecting and disposing of solid waste/plastic in the city area. 24 
environmental friends are employed, and 2 dumpers, 4 pickup trucks, and 1 sewer section 
machine have been deployed for cleaning. Additionally, the municipality periodically cleans 
drains and conducts special cleaning campaigns through various organizations and schools. 
The municipality collects 2 TPD of garbage daily from Bhawali city area and approximately 
0.45 TPD of garbage from Kainchi Dham using municipal vehicles. This garbage is disposed 
of in the Haldwani cluster. Four environmental friends have also been deployed at the 

a 	to 	n the Kainchi Dham market. Kainchi Dhaag already falls under the 
of the increasing number of devotees, the municipality is 

i; . 	Blrend a S.rph 

	

giv 	t 

P...TI.No.58(01)2022 
f:6ipala.Dettraclun 

• - A 	 • 

e  • 	,_":"Z,  r 
..... 

g.T"":  

	

; 	;  I  

708



implementing cleaning arrangements at Kainchi Dham in accordance with instructions from 

the district administration. 

3- The Municipal Council of Bhawali takes action against people found openly dumping 
garbage in drains under the Anti-Littering & Spitting Act. So far, the municipality has issued 
challans to 100 individuals and collected fines totaling Z1,31,200. A total of 271,500 has been 

collected through 179 challans under the SUP (single-use plastic) ban. 

Administrative Authority. Municipality Paripak Navani (Nainital) 

4- The Municipal Council of Bhawali conducts 100% door-to-door garbage collection in the 
city area. To date, the municipality has earned 23,226,352 from garbage collection in 

Bhawali/Kaichi Dham and 25,47,103 from garbage recycling. 

5- In accordance with the Chief Minister's Proclamation 618/2024, "Construction of a sewer 
and drainage plan in the Bhawali Municipal Council area," the survey of the Bhawali area has 
been completed by the Uttarakhand Drinking Water Construction Branch, Bhimtal, and the 

preparation of the DPR is underway. A photocopy of the letter is attached. 

Therefore, the action taken as per above is respectfully forwarded to Sir. 

Yours sincerely, Executive Officer, Municipal Council, Bhawali. 

Same letter number and date as above. 

Copy 1- Respectfully sent to the District Magistrate, Nainital for information. 

Executive Officer, Municipal Council, Bhawali. 
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1257-l022 
UrTARAMANG 

To, 

UKPCB 

yLIFE 

UKPCB/HO/Gen-183-92Q 13o 

Lfestvie Fo 
Envronment 

The Executive Engineer, 
Uttarakhand Peyjal Nigam, 
Vikash Bhawan, Bheem Tal, District Nainital. 

HEAD OFFICE 
Uttarakhand Pollution Control Board 
Gaura Devi Paryavaran Bhawan'" 

46B, IT Park, Sahastradhara Road, Dehra Dun 
E-mail : msukpcba@yahoo.com 

Date: 4.10.2025 

Subject: Directions under Section 33A of the Water (Prevention and Control of 
Pollution) Act, 1974, for ensuring that no domestic sewage/effluent is 
discharged directly into the Shipra River. 

WHEREAS, amongst others, under Section-17 of the Water (Prevention and 
Control of Pollution) Act, 1974, one of the functions of the State Pollution Control 
Boards (SPCBs), constituted under the Water (Prevention and Control of Pollution) Act, 
1974 is to plan a comprehensive progranme for prevention, control or abatement of 
pollution of streams and wells in the State and to secure the execution thereof; and 

)4.4.2D2s 

WHEREAS, sewage, the single major source for water resources deterioration 
contributes 70% of the pollution load to water bodies. Consumption of polluted water 
adversely affects human health and aquatic life. Quality of treated sewage generally of 
lower standards further adding to problem; and 

WHEREAS, the cities and the towns are not having adequate system for sewage 
collection and its treatment and therefore wastewater falls either into rivers or lakes or 
remains inundated on land causing potential risk to the ground water contamination: 
and 

WHEREAS, the Central Pollution Control Board (CPCB) has issued direction 
under Section-18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to 
the Uttarakhand Pollution Control Board vide letter no B-19114/NGT/WỌM 
IWCPCB/2020-2 1/1734 dated 26.06.20 to "No authority shall allow the discharge of 
polluted sewage or polluted effluent directly in to water. 

WHEREAS, in compliance of Hon'ble NGT matter OA Number 290/2025, 
inspection was carried out on dated 18/08/2025 by joint committee and observed that 
there is no proper arrangement for disposal of solid waste as well as no proper 
arrangement for sewage disposal. it has been observed during inspection that untreated 
domestic sewageleffluent from residentia! houses in the Kachidham area is being 
directly discharged into the Shipra River without any treatment facility: 

WHEREAS, such discharge of untreated sewage into a natural water body is a 
violation of Section 24 of the Water (Prevention & Control of Pollution) Act, 1974, 
which prohibits disposal of polluting matter into streams/rivers; 

..cont.page-2... 
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WAEREAS, the said action is causing pollution of the Shipra River, 
deterioration of water quality, adverse impact on aquatic life and serious risk to public 
health and environment; 

Now therefore, in exercise of the powers conferred under Section 33A of the 
Water (Prevention & Control of Pollution) Act, 1974, you are hereby directed to: 

1. Ensure that no domestic sewageleffluent is discharged directly into the Shipra 
River, as it is the statutory responsibility of your department to prevent such 
discharge. 

2. Prepare and submit within 15 days a time-bound Action Plan to ensure that no 
untreated sewage from Kachidham or adjoining areas is discharged into the river, 
and to provide adequate sewerage network, interception and diversion 
arrangements. 

3. Immediately initiate steps for linkage of sewage to an appropriate Sewage 
Treatment Plant (STP) or alternative treatment system, and ensure effective 
operation of the same. 

4. Furnish a compliance report to this office along with photographs and 
documentary evidence of corrective measures taken. 

Failing which, coercive measures including legal proceedings under the Water 
(Prevention & Control of Pollution) Act, 1974 and Environment (Protection) Act, 1986 
shall be initiated against your office. 

Copy to; 

Yours faithfully, 

(Dr Prag Madhukar Dhakate) 
Member Secretary 

1. Chairman, UKPCB, Dehradun for kind information please. 
2. Secretary, Peyjal, Govt. of Uttarakhand, Secretariat, Subhash Road, Dehradun 

for kind information please. 
3. District Magistrate, District Nainital kind information and with request to issue 

necessary directions to Executive Engineer for compliance of above direction. 
4. Project Director, SPMG, NGRBA, 117-Indira Nagar, Dehradun for kind 

information. 
5. Regional Officer, UKPCB, Haldwani for information and compliance of above 

directions. 

Member Secretary 
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Annexure 8 
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urTARARHAHD 

UKPCB 

LIFE 
ya yAt/a3t/HIO-07-SW/GW (Vol-)/2026/ 

Lifestyle For 
Environment 

yafaty: 

ei Gd 4 T 3IT CPCB GNI fAetirT Designated Best Use (DBU) Water Quality Criteria 

qajG-yoat/yai/ HIO-07-SW/GW (Vol-)/2026/ 

lle No. PCB-2407A//2026-21-DEPT-PCB (Computer No. 177184) 

E-mail :msukpcb@yahoo.com, RAT": 0135-26070! 

enerated from e0ffice by ASHISH RANA, IRF-AR, JUNIOR RESEARCH FELLOW, DEPT-PCB on 30/04/2026 11:18 am 

Digitally signed by 
PARAG MADHUKAR DHAKATE 
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District- Nainital 

S.No. Namt of the Monitoring Point 

45 
46 
47 
48 

49 

50 

District-Almora 

56 

District-Bageshwar 

s3 

54 

57 

58 

61 

63 

64 

67 

District- Haridwar 

s9 

65 

66 

68 

60 

52 River Saryu D/S Near Bilona Bidge, 
Bageshwar 

Nainital Lake Water Intake, Nainital Bheemtal Lake Water Intake, Nainital 
Gola River at Haldwani, Nainital 
Sattal lake, Nainital 
Naukichyatal lake, Nainital 
River Shipra D/S near Neem Karoli Dam, Bhawali, Nainital 
River Kosi D/S near Khairna- Ranikhet Bridge, Almora 

River Ganga canal D/S at Har ki Pauri, Rishikul Bidge, Haridwar 
River Ganga at Har Ki Pouri, Haridwar 

River Ganga Canal at Lal Ta Rao Bridge, Haridwar 

62 River Ganga D/S at Sultanpur, Haridwar 

|River Ganga Canal at Damkothi, Haridwar 

District- Udham Singh Nagar 

River Ganga U/S at Bindughat Dudhiyaban, Haridwar 
River Ganga D/S at Balkumari Mandir, 
|Ajeetpur, Haridwar 
Upper Ganga Canal D/S at Roorkee 

River Ganga near Bishanpur Kundi, Haridwar Colourless 

Kosi River at Kashipur Bajpur Road Bridge, 
Kashipur 
Dhella River U/S at Kashipur Moradabad 
Road Bridge, US Nagar 

lDbella River D/S at Thakurdwara, Aliganj 
Road, US Nagar 
River Bhella U/S Kashípur, (U/S Ramnagar 

Road), US Nagar 
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Brown 
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Odourless Clear 

Pilakhar River at Bilaspur, Rampur, US Nagar Colourless 
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Odourless 
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Odourfree 

Odourfree 

Clear 
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Clear 
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Clear 

157.67316| 470 
14 7.4 149 220 

7.69 177 260 
7.37 107 60 

7.51 150 220 

16 7.67| 161 

16 
14 
15 

230 

16 743|159 230 

Clear 15 

Odourless Clear 17.4| 8.1 212| 331 

Odourless Clear 17.0 8,1 226| 353 

Odourless Clear 16.9 7.4 222 347 

Odourless Clear 17,8| 8.0 218| 341 

Clear21.6 7.42313 481 

Clear 20.3| 8.04258| 397 

Clear20,8| 7.33 752| 1156 

Clear 17.8| 7.62 230 354 
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Clear 14.0| 7.49488 

7.61| 168 250 
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Clear 18.5 8.3 188 294 

Clear 17.6 82 216 338 

Clear 18.4 8.2 198 309 
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Clear 18.8 7.9 182 284 

758 

8.2 
8.0 

8.0 

8.4 
8.0 

8.0 

8.0 

9.6 

9.6 

9.8 

9.8 

9.8 

9.6 

9.8 

7.8 

8.2 

0.6 

7.9 

1.0 

17246 

7.6 

8.221 192| 112| 80 124| 1.6 

SsƏeeH unpr 
15 188 102 86 176| 1.4 5.0 
21218 120 
9 152 84 

17| 174 98 

136110 234 1,8 6.0 

19 196 110 

6 

6 

7 

98 

68 
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76 

19204I 114| 90 170| 1.8 

86 

148 64 

9.4 144| 58 86 158 1.8 
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148| 14 
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176 1.6 
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14270 182 88 | 285 2.1 
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6 
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140 
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170 
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350 
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1600 
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350 21 
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220 
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14 
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| 
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0.18| 0.09 26.74 
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17 0.30 0.12| 32.54 
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140 
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0.580.56 10 

0.780.52 11 

0.680.52| 15 
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3.2 0.17 
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3.6 0.15 
3.7 0.32 
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2.4 0.18 

0.18032 15.3 

0.150.28| 14.2 
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7.3 0.38 

0.34 

6 0.37 

0.540.60 9.0 6 0.34 

0.39 

0.36 

Designated 
Best use (DBU) 
Water Quality 

9.60,38 

9.60.53 

10.00.57 

3.80.37 

2.4 0.40 

0.86 0.42 128.22 0.72 0.59 122 

110 0.210.11| 18.24 0.110.18| 8.2 1.7 0.24 

1300.62 0.58| 84.42 0.390.62 76.8 8.3 1.71 

16.2 2.35 
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B 

B 
B 

B 

B 

B 

B 

B 

B 

B 

B 
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B 

E 
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E 
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Annexure 8 English Translation 

Uttarakhand Pollution Control Board 

Awas Vikas Colony, Haldwani (Nainital) 

Letter No. UKPCB/ROH/28 

Ph No-05946-225618, 221532Web 290 R'0. 2025 26 268-106 

Site-www.ueppcb.uk.gov.in  

Date-30/04/2026 

To, 

Sub-District Magistrate, Shri Kainchi Dham, District- Nainital. 

Subject:- Regarding Original Application No. 290/2025 Hemant Singh Gauniya vs. 

State of Uttarakhand and others filed in Hon'ble NGT, New Delhi. 

Madam, 

Please, in compliance with the letter no. 73 (1)/23-Local Body /2026 dated 22.04.2026 
of the office of District Magistrate Nainital on the above subject, instructions have been 
issued by the Board to Uttarakhand Drinking Water Corporation Bhimtal Nainital 
regarding the water quality of Shipra under the Water (Prevention and Control of 
Pollution) Act-1974. (Annexure-01) Apart from this, the water sample of Shipra located 
at Shri Kainchi Dham is collected and analyzed by the Board on monthly basis. As per 
the analysis report, the water quality of Shipra is under Designated Best Use (DBU) 
water quality class- B as per the Water Quality Criteria set by the Central Pollution 

Control Board. 

The water quality report for the month of February 2026 is enclosed. (Annexure-02) 
Therefore, the report as above is respectfully sent for perusal and further necessary 

action. 

Annexure-as above. 

Sincerely 

Anurag Negi 

(Regional Officer) 

ATTE ED 
Birend 	mgh 
Advocate & Notary 

- Reg.No.58(0 )2022 
Doivvala Court Compound 
Doiwala,Dehradun (U.K.1 

) 
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Copy: Respectfully sent to District Magistrate, Nainital for information. 

regional officer 

 

b 
, 	04.31I6 	114-  

Reg.tio.86(01)2022 ; 
Doiwela,Deeradun (a 

• 

s.<1 

 

ATT S r ED 

Birendfa Singh 
Advocate & Notary 
Reg.No.58(01)2022 

Doiviala Court Compouno 
Thlwalz,,:nhradun(U K.) 

11 ) 	 
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Letter No.-UKPCB/HO / Sa0-07-SW/GW (Vol-1)/2026/ 

Date 

To, 

All Regional Officers, Uttarakhand Pollution Control Board. 

Subject:- Regarding analysis report of surface water samples. 

In connection with the above subject, it is to inform you that under the NWQMP and SWQMP 
water quality programs in the state of Uttarakhand, surface water samples were collected from 
the Ganga and its tributaries, as well as identified lakes and wetlands, in February 2026. These 
were analyzed in the Board's laboratory. Based on the analysis data, the analysis report of water 
samples from all monitoring sites is being sent to you enclosed. 

Therefore, in continuation of the above, you are expected to clarify the status of the monitoring 
sites in your jurisdiction, where the water samples have been found to be in 'C', 'D' and 'B' 
categories as per the Designated Best Use (DBU) Water Quality Criteria/Standards prescribed 

by CPCB, as per the attached report, and inform the Board Headquarters about the action taken 

immediately. 

Attachments as required. 

Sincerely 

Digitally signed by 

PARAG MADHUKAR DHAKATE DATE: 

Letter No.-UKPCB/HO / Sa.-07-SW/GW (Vol-1)/2026/ 

Date :-

copy 

1. Sent to all the District Magistrates, Uttarakhand, with the request to kindly direct the 
concerned in their area to improve the water quality. 

2. Mrs. Niharika Dimri, IT Officer (EIACP), Uttarakhand Pollution Control Board, for 

44 

uploading the data on 	 website. 
.:- .."..., 

• ''"... / 	vO . 
Birenor 	Inch ., 

* . 	A &or-ate 1. 

	

; Reg.No.5b(01)20n : 	s, 
( 

\tp \Doiviiia.Dehradun  C) ii 
.,..; 

..... . . 
 

.pit 
.‘ irrg.; ----..z..,,.......„- 

member secretary 
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Annexure 9 
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Annexure 9 English Translation 

27/04/2026 

Tehsil Shri Kaudidham District Nainital 

Office of the Executive Engineer, Construction Branch, Uttarakhand Drinking Water 
Corporation, Bhimtal (Nainital). 

Email- eecd.bil@gmail.com  

17 Letter No. 1368 to /967/ 

Date 29/07/2096 

TO, 

Deputy District Magistrate, 

Kaichi dham. 

Nainital. 

Subject:- Regarding original application No. 290/2025 Hemant Singh Gauniya vs. State of 
Uttarakh04and and others filed in Hon'ble National Green Tribunal. 

Sir 

In reference to your office letter no. 165/Reader/2025-26 dated 20.04.2026 and District 
Magistrate's office letter no. 73/23-Local Body/2026 dated 17.04.2026 on the above subject, 
the compliance report in respect of point no. 11 of the order passed in the original application 
no. 200/2025 Hemant Singh Gauniya vs. State of Uttarakhand and others filed in Hon'ble 

National Green Tribunal is as follows. 

It is to inform you that the estimate for the Shri Kainchi Dham Sewerage Scheme under the 
SASCI program for Shri Kainchi Dham has been submitted to the Secretary, Drinking Water 
Department, Uttarakhand Government, Dehradun, for approval and allocation of funds, via 
Headquarters letter No. 171/Civil Section Urban S.A./41, dated 05.02.2026. The estimated cost 
is 23181.60 lakh (letter attached). A joint inspection of the land for the construction of the 
proposed STP was conducted :on_Eebruary 2, 2026, with officials from the Revenue and 
Uttarakhand Drinking Water eprp9fetiokiRrders have been issued by the District Magistrate, 

• i 

\ 7\s  • 

\L\ 
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Nainital, Office letter No. 07/12-JYAC/2025-26, dated 07.03.2026, to transfer the proposed 
land to the Uttarakhand Drinking Water Corporation, Bhimtal (letter attached). Furthermore, 
the Pre-EFC related to the scheme was completed on 08.04.2026. The final EFC is expected in 

May. After the EFC, if the plan is approved, tenders for the work will be invited. 

Attachment:- As above. 

Hence sent for information. 

Yours sincerely, SA (Munish Kumar Karara) Executive Engineer 

No. 50 and date as above. 

Copy to:- For information and necessary action. 

1. The District Magistrate, Nainital. 

2. Concerned Assistant Engineer/Junior Engineer. 

executive engineer 
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Annexure 10 English Translation 

Uttarakhand Government 

Drinking Water and Sanitation Section-02 No.:- 297/XXIX-2/2026 Dehradun, Date: 07 April, 
2026 

meeting/notice 

In continuation of Office Memorandum No. 1/135232/2023, dated 05 July, 2023, a meeting of 

the Departmental Committee has been called under the chairmanship of Secretary, Drinking 
Water and Sanitation Department, Uttarakhand Government in his office room on 08.04.2026 
at 11.00 am to discuss the points related to examination, cost, benefit examination and appraisal 
of the following schemes:- 

(Amount in 1 lakh) 

Si. 

name of the scheme 

total cost 

1. Estimate (P-1) for Dhanaulti-Kanatal Pumping Drinking Water Scheme (Drinking Water 

Corporation) 

250.30 

2. Upper Sandhowali River Valley Drinking Water Scheme (Drinking Water Corporation) of 

Dehradun district 

.,„586.36 

3. Kainchi Dham Sewerage Scheme (Drinking Water Corporation) of Nainital district 

3161.60 

4. Dehradun Cantt Drinking Water Scheme (Drinking Water Corporation) 

8819.86 
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6. Scheme related to transfer of forest land in Bidoli Village Group Pumping Drinking Water 

Scheme (Drinking Water Corporation) 

108.08 

Please kindly participate in the said meeting with necessary information/records. 

(Dinesh Kumar Punetha) Under Secretary 

No.:-297 (1)/ XXIX-2/2026 dated. Copy:- Sent to the following for information and necessary 

action:- 

1. Senior Private Secretary to Secretary, Drinking Water and Sanitation Department, 

Government of Uttarakhand. 

2. Private Secretary to Additional Secretary, Drinking Water and Sanitation Department, 

Uttarakhand Government. 

3. Private Secretary to Additional Secretary, Finance Department, Uttarakhand Government. 

4. Sent to the Additional Secretary, State Planning Commission, Uttarakhand Government with 
the intention that please direct any knowledgeable technical expert/engineer of the State 
Planning Commission at your level to participate in the meeting of the departmental committee 

called as above. 

5. Sent to the Managing Director, Uttarakhand Drinking Water Corporation, Dehradun with the 
intention that please ensure that Appendix-A and Appendix-B of the above schemes are filled 
in completely in the prescribed format and made available to the government immediately and 

please participate in the meeting with knowledgeable officers along with all the records on the 

scheduled date/time. 

6. Chief General Manager, Uttarakhand Jal Sansthan, Dehradun. 

7. Joint Secretary/Deputy Secretary, Drinking Water and Sanitation Department, Government 

of Uttarakhand. 

8. Chief Engineer, State Water and Sanitation Mission, Dehradun. 

9. Finance Director, Uttarakhand Drinking Water Corporation / Uttarakhand Jal Sansthan, 

Dehradun. 

10. Only district officials from Dehrachm-digrict will physically participate in the meeting. 

Officials from the remaining districts *III particip*,yirtually. 

(Dinesh Kumar Punetha) Und0 Seireta 
• 
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Annexure 11 English Translation 

Order 

It has been informed by the Sub-Divisional Magistrate, Shri Kaichidham, District Nainital vide 

letter no. 94/Pre.P./2025-26 dated 06 March, 2026 and letter no. 41/2025-26 dated 02.02.2026 
that in pursuance of the order passed on 27.01.2026 in Hemant Singh Goniya vs. State of 
Uttarakhand and others held in Hon'ble National Green Tribunal, New Delhi, while sending 
the minutes of the meeting held under the chairmanship of District Magistrate in-charge/Chief 
Development Officer, Nainital, in compliance with the points given in the minutes, a joint 
inspection of the proposed land under village Talla Niglat, Tehsil Shri Kainchi Dham, District 

Nainital for the proposed STP (Sewage Treatment Plant) under Shri Kaichidham Sewerage 
Scheme was done with the representatives of Uttarakhand Drinking Water Corporation Bhimtal, 
Shri Anil Kumar, Assistant Engineer, Shri Himanshu Padaliya, Junior Engineer, in which Non 

of village Talla Niglat, Tehsil Shri Kainchi Dham, District Nainital was included. JYET.A. 
Account number 20, category 9(3)(d), Khasra number 4, area 0.360, median 0.301. The land 
was found suitable for the establishment of a STP (Sewage Treatment Plant). The proposed 
land's Khasra, Khatauni, and map have been provided. 

As per the information provided by Sub Collector Mr. Kaichidham, District Nainital, regarding 
the proposed land, Government Order No.: 111/XXVII (7) 50 (39)/2015 dated 09.07.2015, 
Government Order No.: 1887/XVII (II)/2015-18(169)/2015 dated: 30.07.2015 and under 
Government Order No. 260/Finance Section-3/2002 dated 15.02.2002 of Finance Section-3, 
for the proposed STP (Sewage Treatment Plant) under Shri Kaidhidham Sewerage Scheme, No. 
of Village Talla Niglat Tehsil Shri Kaidhidham District Nainital. Z.A. Account No. 20 Category 
9 (3) (E) Khasra No. 4 Rakwa is 0.360. The average is 0.301. Permission is granted for transfer 
of land in favour of Uttarakhand Drinking Water Corporation (Construction Branch), Bhimtal, 

subject to the following conditions/restrictions. 

1. There should not be any building of religious importance on the land. 

2. The project for which the land is being allotted should be an approved project and consent 
for the same should have been obtained from the Government. 

3. If the transferred land is used for a purpose other than the proposed work, then the original 

Re-approval from the department will have to be obtained. 4. If land is not required or the 
transferred land has been in use for the proposed work for 3 years. 

If the land is not transferred, it will automatically revert to the original department. 5. If the 
land is transferred to another department for a purpose other than the one for which it is being 
transferred, 

Land cannot be transferred to any person, institution, committee or department without the 
consent of the parent department. 

06. If the 1p4i 
parent wive 

, 

nused after the purpose for which it is being allotted is fulfilled, the 
e right to take it back. 
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7. In case the Forest Conservation Act is applicable to the land in question, change of land use 
for non-forestry purposes will be permissible only after obtaining permission from the authority 
prescribed under the said Act. 

8. If the land/building is abandoned or the institution is dissolved, the land or building along 
with the seal shall vest in the State Government free from all encumbrances. 

9. Before allotment of the land in question, compliance of Section 132 and other relevant 

provisions of the Uttarakhand/Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950 

will be ensured by the Sub-District Magistrate/Tehsildar. 

10. In this regard, compliance of the order and other conditions and directions of the Hon'ble 
Supreme Court in Civil Appeal No. 1132/2011 (SLP) / (C) No. 3109/2011, Shri Jagpal Singh 
and others vs. State of Punjab etc. will also be ensured. 

11. In case of violation of any of the conditions mentioned in points 1 to 10 of the above 
conditions, the land in question along with the construction will vest in the Revenue 

Department for which no compensation will be payable. 

(Lalit Mohan Raial) 

07.03.26 Nainital. 

District Magistrate 

Office of the District Magistrate, Nainital. 

Letter No. 7/12-Ped.AC/2025-26 

Dated March 07, 2026 

Copy to: For information and necessary action. 

1. Secretary, Revenue Section-3, Government of Uttarakhand, Dehradun. 

2. Commissioner and Secretary, Revenue Council, Uttarakhand, Dehradun. 

3. Sub-Divisional Magistrate/Tehsildar Shri Kaichidham. 

4. Commissioner, Kumaon Division Nainital. 

5. Executive Engineer, Construction Branch, Uttarakhand Drinking Water Corporation._ 
-------- 

sw 
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Bhimtal. 

06 per office. 

District Magistrate Nainital 
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Annexu re 12 English Translation 

Office of the District Level Development Authority, Nainital. 

Commissioner's Auditorium, Tallital, Nainital (Uttarakhand., Phone: 05942-232800 

Website: www.ddantl.org.in  

E-mail I.D.-secretaryladanninital@rediffmail.com  

Letter No. 146 

/Njivipra/2026-27 

Date: 28/04//2026 

To, 

Deputy District Magistrate, Shri Kaichidham District Nainital. 

Subject: Original Application No. 290/2025 filed in Hon'ble National Green Tribunal 

in respect of Shri Hemant Singh Goniya Vs. State of Uttarakhand and others. 

Sir, 

Please take the trouble to refer to the letter No. 73/23-Local Body/2026 dated 17th April, 
2026 of the District Magistrate, Nainital on the above subject. Along with the letter, in 
the letter dated 28.01.2026 sent by Mr. Deepak Bora, Advocate, regarding the hearing 
on 27.01.2026 in Case No. 290/2025 "Hemant Singh Gonia Vs. State of Uttarakhand & 

Ors." before the Hon'ble National Green Tribunal (NGT), the District Magistrate, 

Nainital has given instructions to provide the report related to the case to the Sub-
Divisional Magistrate, Mr. Kaichidham and the District Office. 

In continuation of the above, a report was obtained from the Engineering Division. The 
Engineering Division informed in its report that in view of the rapid increase in 
construction activities in the Kaichi Dham area, the matter was presented in the Board 
meeting held on 21.04.2025 and a proposal was sent to the Govertnnent to include the 

area in the jurisdiction of the District Level Development AUthority, Nainital. 
Thereafter, by Government Order No. 360/V-Aa/2025 dated 04.08.2023, Kaichi Dham 
was formally included in the jurisdiction of the District Level Development Authority, 
Nainital. 
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buildings violating the bylaws, which are currently pending before the District 

Development Authority, Nainital. 

The 24th Board meeting held on January 8, 2026, considered the 
compounding/relaxation of existing structures and submitted a proposal to the 
government for approval (attachment). Furthermore, as per the prevailing Building 

Construction and Development Bye-Laws: 

1. It will be mandatory to leave a minimum distance of 30-30 meters from the river 

bank and a minimum distance of 10-10 meters from the underground water sources for 

intensive plantation and no construction of any kind will be permitted. 

2. Construction will be permitted only after minimum 5-5 meters from the banks of 
drains or the required set bank as per bye-laws, whichever is more. 

Currently, only government projects/authorized public works are permitted in the area. 
The District Development Authority, Nainital, is conducting regular inspections to 

prevent encroachment on the Shipra River/drain, and strict action is proposed against 
violators under the Uttarakhand Town and Country Planning and Development Act, 
1973. The authority is not responsible for deciding whether the Shipra is a river/drain. 

Sincerely, 

(Vijaynath Shukla) 

Secretary, District Level Development Authority, Nainital. 

Copy forwarded to the District Magistrate, Nainital for information. 

(Vijaynath Shulda) Secretary, District Level Development Authority, Nainital. 
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Sender, 

Secretary, 

District Level Development Authority, 

Nainital. 

To, 

Secretary, 

Housing Department, 

Government of Uttarakhand, Dehradun. 

Letter No.: 2111 / NITI Aayog / 2025-26 

Date: February 19, 2026 

Subject: Regarding approval of building maps in the areas notified by Notification No. 
360/V-2-A0/2025 dated 04 August, 2025 of Uttarakhand Government, Housing 

Section-2, Dehradun. 

Sir, 

Please be informed regarding the above mentioned matter that notification number-
360/V-2-A0/2025 dated 04 August, 2025 of Uttarakhand Government, Housing 
Section-2, Dehradun has been promulgated. In the promulgated notification, the 
development area of District Level Development Authority, Nainital has been notified 

by Government's notification number-2095 (2)N-2/2017-05 (A0)/2017 TC dated 
14.12.2017 and by Government Order number-626/V-2/2021 dated 17.03.2021, except 

the authorities and regulated areas before the year 2016, the process of map approval in 
the newly included areas has been postponed till further orders. In exercise of the 
powers conferred by Section-3 of the Uttarakhand Town and Country Planning and 
Development Act, 1973, making partial amendment in the said notification, the 
following areas have been included in the District Level Development Authority, 

Approval has been given for notifying Nainital as development area: - 1. 200 meter air 
space on both sides of the main motor road from Khutani-Vinayak Champhi-Dhari 
Dhanachulj;SI*If 	and Dhanachuli-Bhatelia in District-Nainital. 
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2. Revenue village situated in the middle of Haldwani Ramnagar main motor road in 
Nainital district. 

The entire area of Kaladhungi-Bailpadav-Chhoi. 

3. Entire area of Ramnagar-Mohan and Ramnagar-Pirumdara main motor road. 

4. 200 m air space on both sides of Kathgodam Haidakhan main motor road in Nainital 
district. 

5. Entire area of Jantwal village, Bohrakun and Jangaliya village adjoining Bhimtal. 

6. To control the construction work going on at Kainchi Dham, Nainital, 02 Kainchi 

Dham 

Area with a radius of km. 

The matter regarding calculation of mitigation charges on receipt of proposals for 
approval/compounding approval for construction of additional floors of existing 
buildings and in the newly included areas where construction activities were already 
underway before the notification was issued, was presented for consideration in Item 
No. 24.07 (photocopy enclosed) of the 24th Board Meeting of the District Level 
Development Authority, Nainital, dated 08.01.2026. The proposal presented by the 
Board was discussed in detail. After detailed discussion, the following decision was 
taken:- 

(1) In the newly included areas of the Authority, the map of those commercial buildings 
which are not approved by any department and the said building fulfills the 
standards of covered area, FAR, floor and height of the building as per the prevailing 
Building Construction and Development Bye-laws/Regulations, then the proposal 
for exemption of mitigation fee for the construction made before the 
implementation of the Government Order in those buildings should be referred to 
the Governnient. 
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(2) In respect of such commercial buildings which were constructed before inclusion in 
area and are currently being partially constructed, a proposal should be 

t 	 ent for guidelines regarding levy of mitigation fee only on new 
coils r ctl 

(3)  trxteet‘the proposal sent to the Government, if the applicant submits a ig 
,2muP 	 map approval within 06 months from the date of receipt of 

ernment level and implementation of the Government order, then 
be,d1 	of as per the new building map proposal. 
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t Authority, Nainital. Dis 

(4) A proposal should be referred to the Government for inclusion of Nainital-Jyolikot-

Kathgodam area and the area of 200 meters aerial distance on both sides of the main 
motor road from Talla-Ramgarh to Nathuwakhan under the District Level Development 

Authority Nainital area. 

In compliance with the decision taken in the 24th Board meeting of the District Level 
Development Authority, Nainital, in view of public interest, in accordance with the 
notification number-360/V-2-A0/2025 dated 04 August, 2025 of Uttarakhand 
Government, Housing Section-2, Dehradun, a proposal is being sent for guidelines from 

the government level on the following points:- 

1. In the newly included areas of the Authority, the map of those commercial buildings 
is not approved by any department and the said building fulfills the standards of covered 
area, FAR, floor and height of the building as per the prevailing Building Construction 
and Development Bye-laws/Regulations, then in relation to providing exemption of 
mitigation fee to the construction made before the implementation of the Government 

Order in those buildings. 

2. Regarding levying of remission fee only on new construction in respect of such 
commercial buildings which were constructed before inclusion in the Authority area 
and are currently being partially constructed. 

3. Regarding disposal of the proposal as per the new building map proposal, if the 
applicant submits a map proposal for building map approval within 06 months from the 
date of receipt of guidance from the government level and implementation of the 
government order in the context of the proposal sent to the government. 

4. Regarding inclusion of Nainital-Jyolikot-Kathgodam area and area of 200 m aerial 
distance on both sides of Talla-Ramgarh to Nathuwakhan main motor road under the 
District Level Development Authority Nainital area. 

Therefore, it is requested that you kindly issue necessary government-level guidelines 
on the points referenced above. Sincerely. Enclosure: As above. 

Sincerely 

(Vijaynath Shulda) Secretary, 
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copy- 

1. Respectfully sent to the District Magistrate, Nainital / Vice Chairman, District Level 

Development Authority, Nainital for information. 

2. Respectfully sent to the Joint Chief Administrator, Uttarakhand Housing and Urban 

Development Authority, Dehradun for information. 

(Vijaynath Shukla) Secretary, 

Digitally signed by Vijay Nath Shukla 

Date: 2026.02.19 18.05.04 +05:30 

Reason: eASE App document signing 

Location: Nainital 

District Level Development Authority, Nainital. 
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